RNI No. MAHENG/2009/35528

NAE, 57 ¥, 0%/ 2%, IH Q%33 (g 3, fwe : vud 0¥.00

iy owe]

FAHTURUT HHATH %

wriera wewTI
mng faurmega afufrae @ wETEnE et Fee Ammew ¥ e fafrae
anfor Tt & g AvTTEEE wee Faad (G sEe).

In pursuance of clause (3) of article 348 of the Constitution of India, the foliowing
translation in English of the Shree Sai Baba Sansthan Trust {(Shirdi) (Amendment:
Ordinance, 2011 (Mah. Ord. XIV of 2011}, is hereby published under the authority

of the Governor.
By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

{ Translation in English of the Shree Sai Baba Sansthan Trust (Shirdi) (Amend-
ment) Ordinance, 2011 (Mah. Ord. XIV of 2011}, published under the authority of

the Governor. !

LAW AND JUDICIARY DEPARTMENT
Mantralava, Mumbai 400 032, dated the 4th June 2011.
MAHARASHTRA ORDINANCE No. X1V OF 2011.

AN ORDINANCE

further to amend the Shree Sui Babo Sunsthan Trust (Shirdi)
Act, 2004.

WHEREAS both Houses of the State Legislature are not in session ;
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AND WHEREAS the Governor of Maharashtra is satisfied that
circamstances cxist which render it necessary for him to take immediate
action further to amend the Shree Sai Baba Sansthan Trust (Shirdi) Mah.
Act, 2004, for the purposes hereinafter appearing ; ﬁfw

2004.

NOW, THHEREFORE, in exercise of the powers conferred by
clausc (1) of article 213 of the Constitution of India, the Governor of
Maharashtra is hereby pleased to promulgate the following Ordinance,

. namely :— , _
Short title 1, (]} This Ordinance may be called the Shree Sai Baba Sansthan
ad Prst (Shirdi) (Amendment) Ordinance, 2011.

commence-
ment. (9 [{ shall come into force at once.
Amendment 2, In section 21 of the Shree Sai Baba Sansthan Trust (Shirdi) Act, Mah.
of section 2004.— X1V
2] of Mah. ’ . : _ of
X1V of (@) after sub-scction (1}, the following sub-section shall be inserted, 2001
2004. namely (—

“(1A) Subject to the provisions of sub-section (I}, the Trust
may, with the previous sanction of the State Government, and
subject to such maximum Hmit and such terms and conditions,
as may be specified by the State Government by an order
published in the Official Gazette, give grani-in-aid to the
Government Departments, Government Corporations, Government
Companies or Government undertakings for providing or
augmenting infrastruciural facilities such as bus terminals, railway
station, airport and similar infrastructural facilities, for the
convenience of the devotees.”;

() in sub-section (2), for the waords, brackets and figure “ sub-

section (1) ” the wards, brackets, figures and letter “ sub-sections (1)
and (1A) ” shall be substituted.
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STATEMENT
The Shree Sai Baba Sansthan Trust (Shirdi) Act, 2004 (Mah. XTIV of
2004) has been cnacted to re-constitute a public trust of Shree Shirdi
Sai Baba Sansthan and to provide for better management,

admipistration, governance and control of the Trust to enable it to
undertake wider welfare activities for the public.

2. Section 21 of the Act provides for utilisation of the Trust Fund.
It has been observed that, the said section does not empower the
Trust to give grant-in-aid for providing infrastructural facilities or
augmentation thereof for the convenience of the devotees. In view of
inerease in the number of devotces visiting Shirdi for darshan of the
deity, there is a growing necd for infrastructural facilities such as bus
terminals, railway station and airport. It is, therefore, considered
expedient to amend the said section 21 so as to empower the Trust
io give grant-in-aid, with the previous sanction of the State Government
and subject to such maximum Hmit and such terms and conditions, as
may be specified by the State Government by an order published in
the Official Gazette, to the Government Departments, Government
Corporations, Government Companies or Government undertakings
for providing or augmenting infrastructural facilities such as bus
terminals, railway staiion, airport and similar infrasturctural facilities
for the convenience of the devotees.

3. As both Houses of the State Legislature are not in session and
the Governor of Maharashtra is satisfied that circumstances exist
which render it necessary for him tc take immediate action further to
amend the Shree Sai Baba Sansthan Trust (Shirdi) Act, 2004 (Mah.
X1V of 2004), for the purposes aforesaid, this Ordinance is promuigated.

Mumbai, K. SANKARANARAYANAN,
Dated the 4th June 2011. Governor of Maharashtra.

By order and in the name of the
Governor of Maharashtra,

VIJAY ACHLLIYA,

Principal Secretary and
Remembrancer of lLegal Affairs to Government.
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